1 7 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A_371/93, - " Dt. of Order :4-3-94.,

S.5atyanarayana Reddy

seefApplicant
Vs.

. 1« The General Manager,
SC Rlys, Rail nilayam,
Sec'bad=500371,
2. Divigional Railuay Manager (BG),
Sanchalan Bhavan, Sec'bad-371,

3. Sr.Divisional Accounts (BG),
S€ Rlys, Sec'bad.,

+soflB spondents

Counsel for the Applicant : Shri R.Y.Kameghuaran

' o sk
Counsel for the Respondesnts : Shri J.R.Gopal Rac, SC For“@ﬁ
‘ Rlys

CORAM:

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (2J)
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J. The applicant was initially appointed to the,h

U.A. 371/93 _ ' Dt. of Decision : 4.3.84

GROER

} As per Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,)]

This is an application filed under saction 19
of thé AdmiﬁiStfative‘Tribunals.ﬂct to direét the respon-
dents to refix the terminal benefits like pesnsion,
gratuity, by taking into accaugt 55% af the running
allowance in the eligihle emolumentg and accordingly
pay the retirement benefits at the gnhanced ratgs 8long
uith the arrears prom the date qF retiremen# and pass

such other Dfder or orders as made deem fit and propsr

in the circumstances of the case. .

2, ~ The facts giuing r2ise to this 0A in brief

ars s follows:w

Hndhionm

'[gfiluaycabréécﬂ on 27.11.49 a5 a Temporary Engine Cleaner.

He was promoted as Dri@}r 'B' w.e.f. 1.6.B1. Subsequently,
he was posted to the statidnary joh as Ruhning Room
inSpectcr as per order At. 28,6,1984, He assuméd QEQSB

as @ Running Room Inspector from 30.6.84. The pay of

the applicant vas Rs. 515 in the scale of Rs. 425-540(RS)

as Driver B. But his pay was fixed at Rs. 700/- in the

scale of Rs, 550=-750 (RS} as Running Room Inspector duly
: -

% .

. taking 30% of pay towvards the element Running Allowance %

A

psr the rules in force. The applicant retired From

-

seince(an,BD.ﬂ1.1987 as Running Room Inspector on

superannuation. The grievance of the applicant is



-
titat 55% of his Running Allowance should be added
to the basic pay of the applicant for arriving at

the net pension amount due to hNim. As already pointed

out -#e only 30% of pay towards the element of Running °

/

Allowance had been taken into comsideration while fixing
his pay in the post of Running Room Inspector. The

‘ ' I e
applicant has approached this Tribunag—ﬁogndirection to the

ad Aa—y
réspondentﬁfas alrsady pointed out/Fur 55% of his Running

t——

Allowance ahpuiéhpéueaae@ to the basig pay of the

applicant for qalculating this pensionary benefits,

4, Counter is Piled by the rgspondents oppossing
this DA,
5. This 0A was listu&% for final hearing an
o,
2.3.94, There #s no represent@tion on behalf of the
P

applicant. None ygre presept on 2.3.94, After hearing
Mr. J.R.Gopala Rao standing eounsel fPor the feSpondents,
this 0A whdich was listed for orders on 243494, uas
ordered to be listegg for dismissal on 4.3.1994 that is
on tcday, Today also there is nohody on behalf of the
applicaﬁt. Thers ié no representdtipn on behalf of the
aﬁplicant. Ue haye héard Mr. J.R. Gopala Raa'cﬁunsel for

) whe
the respundentsAis present. Aftar hsaring Mr.J.R.Gopala

~Rao standing counsel for the respondentg and after P@rusing

the material bafore us, we procesd to dispose of this

/

matger On merits. It is not in dispute that ths applicant

yas posted to the stationary job as Running Room Inspsctor

B unich

A gRle a? Rs, 590=1%0 by order dt. 28.6,1984
W
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post he reportsd had besn fixed at Rs. 700/- in the
' LY

sc®le of Rs. 550 - 750 (RS) as e RuArdmy ResiTnepsctor.

duly taking 30% of pay towards the element of Running

Allouance as per the rules in force.

6o Admiﬁtealy the applican£ uas:not working

as Oriver when he retired on 30.11.i987. -The applicant
had been working as Running Room Inspector which is
stationary job at the timeADF retirement. As ghe
applicant yas transfef@ed'and posted from the category
of Running Staff as Driugr to the stationary post
(R.R.I.) on promotion in a higher secale and in as much
ags 30% of pay was taken into d@ccount while fixing pay
as R.R.I. in the year 198§, ye are unable tg undarstand
how the ;pplicant is antitlea for takiﬁg into account
5§%ﬁcf this pay towerds element of Running Allowance
qu/calEgjating retirament benefits as alreédy‘pointed

pare ‘ .
out he was working in @ gtationary jobh.

A

T Learned counsel for the respondents has
drayn our attention to the Railuéy Boards letter

dt. 24.4.1987 with regard to the determination of
ede —
the paykin the revised scale of pay < Running Staff

and fate of running allowance, From the Railway Soards
letter dgt. 24.4.87 it is guite eyident that the pay
tor

element in Running Allowance thewgh running staff would

be 55% for retirement bensefits and 30% for all cther
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purposes ang—hipher—to—Ffor and the same is effective
Prom 1.1.86. 5o that being the position the applicant
who petired in the year 1987 in a Stationary job as
Running Room Inspector is not entitled to demand for
'Sjo of ‘his pay towards running allowance for c2lculating

—ratiremant henefite | Gn aum; ;ce ;e eeed

and the DA is liable to be dismissed and accordingly

dismissed. Parties bsheie shall bear their own costs.

T Chehmin o
(T. CHANDRASEKHARA Raqé;) \
MEMBER (JUDL.) o
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Dated : The gth Mapch 1994, ;
(Dictated in Cpem Court) ﬂ%qﬁiiq;b4fn ‘
. _ Deputy Registrar(J)cc

Spr
” . To

1. Thé General Manager, S.C.Rlys,
Railnilayam, Secunderabad-371,

2. The Divisional Railway Manager(BG)
Sanchalan Bhavan, Secunderabad-371.,

3. The Senior Divisional accounts(BG)
S.C«Rlys, Secunderabad.

4. One copy to Mr.R.v.Kameshwaran, Advocate, B-35, ‘
Sithafalmandi Rly.Quarters, Secunderabad-36l.

5., One copy to Mr.J.R.,Gopal Raoc, SC for Rlys, CAT,.Hyd.
6. One copy to Library, CAT.Hyd. ~
7. One spare copy. '
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